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�ह
��, �� �ह�� F�ह�� ह#� �� '� हb���� �� ��;- 
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SHRI GURUDAS DAS GUPTA: Sir, may 

I suggest one thing? Sir, the hon. Member has 

made a vital statement- He might be having 

his own access to the vital information. 

MR. CHAIRMAN: He has collected it 

from various newspapers. 

PROF. VIJAY KUMAR MALHOTRA: I 

have collected it by reading all the 

newspapers. 

SHRI GURUDAS DAS GUPTA: Sir, I 

agree with him on this point. What I am 

suggesting is that the House has a right to 

know from the Government to what extent 

the report that has been tabled before the 

House is correct and 

what the Government proposes to do with 

regard to the security environment. 

(Interruptions). That is what I am saying. It is 

not a question of the VVIPs only. It is a 

question of the general security environment 

of the country affecting the general interest of 

the common people also. 
 

Tabling of Final Report of Jain Commission 

along with ATR. 
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���� �
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�� �� �ह� ह�$ 

 ह���� �ह /��� /tह ह@ ������ 
F����@� ��ह, �� /� C��1% �.1� �� ��ह- �� 
�ह �हB �ह�� �� /� C��1% �.1� �� �#��� 
C��1% �.1� �(��  �हB ह
�� ह�, �#��� ���1% 
�.1� �� ,ह � �(�� ह��� ह� %.��� /� �
 E�� 
ह
�� ह@ /����, �1C���, ,���C���”- 0@�� 0�%� 
��� �हB ह
�� F��ह< ��  /<, ,@Y�, � �� �� F%� 
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 ��8� ���� �ह�� ,@Y� ह� �� '��� ��0��� 
�(� *� �� �ह ,�� ������ *uह ���� �ह
�� �� 
�
�"� �. %�<� �� '� F�� �� �ह�� C"�"�." ह
�� 
F��ह< �� � ���4  C"�"�." ह� ,2L� <A1� "��� 
���
"4 '� ��� �. ��� ��  �"% �� ���� F��ह< 
�� ���
"4 ह� �हB ���� F��ह< �� �� �#�� FF� �� 
ह
�� F��ह<$ ��� ���"�� ��  ��C� �
 ह���� 
��C�*- ह� ���
 �^�� ���� F��ह<  �� �� FF� 
���� ��  �%< ���� �ह ��� %*��� �� ���  �� �^� 
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* ����0 *��9� �� हb�� ��  �%< 
��X��0�� 8� �ह ���� /��� ��0��� ह�$ 

SHRI VAYALAR RAVI (Kerala): Sir, I 

carefully listened to what my colleagues have 

stated here. We have read this report in the 

newspaper and some serious allegations have 

been made in that report. He has been 

remembered for his contributions not only as 

the leader of the Congress Party but also as 

the Prime Minister, as the leader of the nation. 

The most important point which I want to 

raise is that the hands of certain forces from 

inside and outside are behind it. I am forced to 

believe it today because a news item appeaed 

in the Press that through the legal channel 

more than Rs. 20 lakhs had already come to 

defend the accused people who had been con-

victed by a Madras court. The hint is that 

through the illegal channel how much would 

have come. Some of the observations in the 

report are being strengthened by the actions of 

a group of people who try to make the 

accused as heroes. This is a matter of concern 

not only to the Congress Party but also to the 

nation because  a  former  Prime  Minister 

was 

assassinated. Three months have passed. 
The Government knows the sensitivity of 
the report. But the final report was not 
placed before the Parliament. Earlier when 
the interim report came the argument put 
forward was, "let the full report come, the 
Government will come forward". There is a 
change of guard. I agree. This Government 
has got three months' time at its disposal. It 
should have easily gone through the report 
and placed before this House an action taken 
report. Unfortunately, we, Members of 
Parliament, as Mr. Azad has rightly pointed 
out, have to come to know these things 
through the newspapers. It matters us more. 
Moreover, I have to make a request to the 
Prime Minister that he must have some kind 
of control over his Ministers because the 
name of a Minister has been associated with 
the collection of funds to defend the accused 
who have been convicted. The name of one 
of the Ministers has been associated with it. 
That Minister, who is associated with it, 
defied the law in Delhi and courted arrest 
because he stated, "it is my duty to defend" 

Moreover, our judiciary is being insulted 

by the Human Rights Commission and the 

Amnesty International. Do they think that 

the Indian judiciary is partial? What is the 

need of an observer for this kind of a trial 

which is going on? Some people here have 

demanded that observers must come from 

the Hague and Geneva. We might have 

criticised our judiciary. But we are proud of 

our judiciary. They are not at all partial. In 

certain cases we know how they have taken 

decisions. Sir, some people are demanding 

that observers should come and sit in the 

Supreme Court to watch the trial. It is an 

insult to the Indian judicial system. The 

Government of India and the Indian 

judiciary must take a position. They should 

say, "We know how we have to decide this 

question". I would like to have a response 

from the Minister of Parliamentary Affairs. 

When are they '   going to place it before the 

House? We 
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want an assurance from the Government. I 

would like to know whether they would place 

it during the current Session itself. I demand 

of the Prime Minister and the Home Minister 

that they must come before the House with an 

Action Taken Report during the current 

Session itself. We suspect that one of the 

Ministers of his Cabinet is involved in fund 

collection. I don't know whether he has denied 

it or not. If you want me to name him, I can 

name him. I don't want to name him. rhere are 

enough reasons to believe that he is involved 

in fund collection. If he is not involved, we 

are very happy. It is for the Prime Minister to 

see whether one of the Ministers of his 

Cabinet is involved in fund collection. If it is 

so, he should reprimand him. Sir, he must 

come out with an Action Taken Report to 

protect the interests of the whole nation and 

the judiciary and to make us feel that the 

Government is going towards the right 

direction. Thank you. 
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SHRI N. THALAVAI SUNDARAM 

(Tamil Nadu): Sir, it is a very sensitive matter 

especially to us as the incident took place in 

our State. As far as the matter is concerned, 

our learned friend, Mr. Vayalar Ravi, and 

others have clearly mentioned that it is only 

through press reports that we are seeing the 

findings of the Final Report. Sir, I was 

shocked to see a newsitem in the Indian 

Express today captioned 'Jain backtracks on 

Tamils, says Karunanidhi should have been 

questoned' and 'Justice Jain recommends 

action against 21 additional suspects 

including former DMK Minister, 

Subbulakshmi Jagadeesan'. I would request 

the Government of India to place the Final 

Report of the Jain Commission before 

Parliament because the matter involves the 

Chief Minister of Tamil Nadu. In the final 

findings of the Report, it has been said and I 

quote: "Jain says that it is for this reason that 

he felt the Tamil Nadu Chief Minister, Shri 

M. Karunanidhi, should have been among the 

politicians who were questioned by 
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the Special Investigation Team which did the 

police investigations in the case. On many 

matters his interrogation was quite relevant. 

When Jain deals with his list of additional 

suspects in the assassination case (Volume IV) 

he prefers to refer to them as the supporters of 

chauvinist groups. There are 21 persons who 

figure in his fresh list of suspects." The news-

item further says and I quote: "Justice Jain has 

asked the Government to adopt such course of 

action as it may think fit against the list of 

suspects in the Rajiv Gandhi assassination 

case. Paving the way for additional charge-

sheets being filed, Justice Jain explains that 

this would in no manner affect the original 

case against 41 accused persons. He says, "the 

trial by the designated court was only in 

respect of the 41 persons arraigned as accused 

by the SIT. It was not within the trial court to 

look beyond the 41 accused, so the question of 

exonerating the charge-sheet did not exist." 

There is a lot of controversy going on. The 

newsitem gives out a list of additional suspects 

both from Sri Lanka and India in which it has 

stated: "A former DMK Minister, Smt. 

Subbulakshmi Jagadeesan, had been 

questioned and released by the SIT. Justice 

Jain, however, says that her interrogation was 

laconic, sketchy and perfunctory. 

Subbulakshmi is alleged to have provided 

refuge to Santhan, an accused, in her 

farmhouse in Coimbatore after the 

assassination." The newsitem further states: 

"Further proof had come to the commission 

about the rear-base and facilitation being given 

to the LITE-cadres during the DMK regime." 

Sir, Tamil Nadu is now being run by Mr. 

Karunanidhi. I would like to know whether the 

present Chief Minister of Tamil Nadu is 

directly involved in the assassination or not. 

Also, the Final Report has to be placed before 

Parliament at the earliest. Otherwise, it is only 

through Press reports that we come to know 

about the findings of the Jain Commission. 

SHRI  S.  VIDUTHALAI  VIRUMBI 

(Tamil Nadu): Sir, today's Indian Express 

has carried out a newsitem mat "Mr. 

Karunanidhi should also have been inves-

tigated" reported to have told by Justice Jain. 

Regarding Mrs. Subbulakshmi Jagadeesan he 

has mentioned that proper investigation has 

not taken place. From what he says, I fear that 

there is sonu motivation... (Interruptions)... 

MR. CHAIRMAN: He did not interrupt 

when you were speaking. So you should not 

interrupt when he is speaking. 

SHRI S. VIDUTHALAI VIRUMBI: She 

had criticised the Centre and the State 

Government in a public meeting addressed by 

Shri Rajiv Gandhi for not doing anything to 

save the Tamils in Sri Lanka. She had said: 

"If the LITE, in its present struggle against 

the Sri Lankan Government was defeated, the 

entire Tamil race in the island would be des-

troyed." This is what Jayalalitha said... 

(Interruptions) 

MR. CHAIRMAN: Do you want this 

Report to be tabled in the House or not? That 

is all. 

SHRI S. VIDUTHALAI VIRUMBI: The 

hon. Member has questioned whether Mr. 

Karunanidhi has been involved in the murder 

or not. This is unwarranted, unnecessary,. 

..(Interruptions) Once there was a question 

posed by the journalists to Ms. Jayalalitha. 

The question is: "Is not Mr. Karunanidhi 

helping the LITE though it may not be to the 

same extent as MGR did." To this, the former 

Chief Minister, Ms. Jayalalitha said, "I see no 

evidence of it." Now a contrary stand has been 

taken. Ms. Jayalalitha herself had denied the 

DMK support to the LITE. Now, they 

say...(Interruptions) Now, a contrary position 

has been taken. So it is to be placed on the 

Table of the House, we can have discussion 

on this. As far as DMK is concerned, we are 

not for any violence anywhere. We do not 

believe in that... (Interruptions) 

SHRI R. MARGABANDU: But the Jain 

Commission had indicted you. 
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SHRI S. VIDUTHALAI VIRUMBI: No. 

They have not indicted us {Interruptions) The 

Jain Commission has not indicted either 

DMK OR...(Interruptions) 

MR. CHAIRMAN: Let us not discuss the 

Jain Commission Report now. Let the Report 

be placed on the Table and then you can 

speak. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, 

today's Indian Express has clearly said that 

they have neither indicted DMK nor Mr. 

Kalaignar. Therefore, it is a false statement 

and it is an untrue statement (Interruptions) 

MR. CHAIRMAN: Anyway, let the Report 

come. Both of you can speak then. 

SHRI KAPIL SIBAL (Bihar): Mr. 

Chairman, Sir, first of all, I join my 

colleagues on this side in the sentiments that 

they have expressed in this House. It was 

indeed a great tragedy to lose a Prime 

Minister in this fashion. When originaly the 

notification in respect of the Jain Commission 

was issued, Sir, you might remember that 

there was a debate in the media as to why 

there should be a parallel inquiry when court 

proceedings are already going on. And the 

reasons why the inquiry continued was 

because it was felt that there might be a much 

larger conspiracy afoot to murder the Prime 

Minister. The Jain Commission took a long 

time, looked into several aspects of the matter 

and has now published the final report. 

"Unfortunately, that report has not been 

placed before the House. But the issue that I 

would like to raise is the following. 

If there are certain prima facie findings that 

the Jain Commission has rendered, which 

point out to a much larger conspiracy other 

than involving the 41 accused, then any 

further delay will only help the prospective 

accused to destroy the evidence that may be 

available. Therefore, it is in the fitness of 

things and impera-Live for justice to be done 

that immediate action is taken in two ways. 

First, it is 

not as if everything said in the Jain 

Commisison Report is the gospel truth. 

Ultimately, the Report is in the form of a 

recommendation that is placed before the 

Government and it is for the Government to 

apply its mind and find out to what extent 

certain findings of-the Jain Commission are 

supported by tangible evidence. It is not fair 

for any Member of this House to start talking 

about this Chief Minister or that Chief 

Minister. Let the Government immediately 

apply its mind to the findings and place those 

findings before the House. That is number 

one. Secondly, let the Government 

immediately do it because any delay in this 

matter will only result in the destructon of 

evidence. And if that evidence is destroyed, 

the larger conspirators will never be brought 

to book. So, I support my learned friends and 

say, let the Report be placed before the House 

and let the Action Taken Report be placed 

before the House. 

MR. CHAIRMAN: Now, there is one 

Special Mention regarding the postal strike. 

Would you like to take it up now or after 

Lunch? 

SHRI S. VIDUTHALAI VIRUMBI: It is 
important, Sir. We should take it up now. 

SHRI GURUDAS DAS GUPTA: Yes, Sir. 

Let us take it up now. 

SHRI JANARDHANA POOJARY: Sir, 

before you take up the postal strike, I want to 

say something on the Jain Commission 

Report. 

MR. CHAIRMAN: That is over. 

SHRI JANARDHANA POOJARY: Only 

one minute, Sir. 

MR. CHAIRMAN: All right. 

SHRI JANARDHANA POOJARY 

(Karnataka): Sir, I associate myself with the 

views expressed by my friend, Shri Suresh 

Pachouri, and others. You just now heard the 

Special mention made by Shri Malhotra. It is 

a very serious matter. We   have   lost   two   

Prime   Ministers 
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already. It is a very serious issue. The Jain 

Commission Report was submitted to the 

Government about three months back. It has 

still not seen the light of the day. We are 

being kept in the dark. Sir, you are the 

custodian of the House. We have seen the 

hon. Members referring to Press clippings 

today. We are not referring to the Jain 

Commission Report. How long will it 

continue like this? 

How long will it continue like this? As per 

the Jain Commission Report, as reported in 

the Press, it is crystal clear that our 

intellligcnce machinery had failed. As per the 

Jain Commission Report submitted to the 

Government, there are so many conspirators 

and it has been proved. What action has been 

taken in this regard? We have been kept in 

darkness. I want to know whether the 

Government is waiting for some more 

murders to be committed. As a result of these 

militant activities, we have lost our Prime 

Ministers, Chief Ministers and thousands of 

people. I want to know whether it is not a 

serious matter which should be considered by 

this House. Sir, as you are the custodian of the 

House, you have got more responsibilities. 

One Minister is still present in the House even 

the Minister in-charge of Parliamentary 

Affairs was also present in the house-Kindly 

direct them to expedite the matter; otherwise, 

so many things will happen, and particularly 

the evidence will be destroyed. Hence my 

request is that this Report should be placed on 

the Table of House immediately. 

SHRI PRANAB MUKHERJEE (West 

Bengal): Sir, I just like to add one thing. It is 

obligatory on the part of the Government and 

as per the Commission of Inquiries Act, 1956, 

they will have to place the Report of the 

Committee along with the Action Taken 

Report. We expected that the Government 

should have placed this Report—at least 

indicated that during this Session they 

would like to place the Report along with the 

Action Taken Report, whatever Action Taken 

Report has been prepared, whatever action 

they have taken. Therefore, I would tike to 

have some response from the Government, 

they should indicate to us—some Cabinet 

Minister is sitting—by what time—because 

we know the schedule of the present 

Session—we are expected to have the Report 

placed on the Table of the House along with 

the Action Taken Report. 

SHRI SURESH PACHOURI: Sir, there is 

no response from Minister ...(Interruptions)... 

Postal Strike 

SHRI GURUDAS DAS GUPTA (West 

Bengal): Sir, we cannot but deeply deplore the 

attitude and policy of the Government with 

regard to the Postal strike which is continuing. 

It has entered the fourth day. A vital channel of 

communication in the country has totally 

collapsed. Much contrary to the boastful 

statements being made that nothing is wrong, 

something of the Postal system is still 

functioning, the facts are completely otherwise. 

The Postal Department has come to a standstill. 

Lakhs of Postal employees are on strike. 

Maybe, it has entered the fourth day and the 

Government appears to be silent. At least, the 

Parliament which is in Session is not being 

informed about the negotiation that is 

continuining. I thought, the House expected the 

hon. Minister looking after Communications, 

of course, it is an additional charge—will 

inform the House. What is happening to that? 

How long is this strike going to continue? 

Therefore, the whole policy appears to be 

devoid of any responsibility and extremely 

casual. The Prime Minister, only the other day, 

said that negotiations are going on. Sushmaji 

said in the other House that talks are going  on, 

but how long will the talks go on? 

Sir, the Tandon Committee Report was 

submitted   to   the   Government   much 


